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Per Ashok Jindal:

1. Today, the matter was called for hearing and it was found
that no record was available with the Revenue as well as in the
Registry of this Tribunal, therefore, the appeal is disposed off with the
liberty to the Revenue, if any records found later on, the Revenue can
seek remedy before this Tribunal.

2. In these terms, the appeal is disposed off.

(Dictated and pronounced in the open court)

Ashok Jindal
Member (Judicial)
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